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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 25" September, 2023.

L. A. Bill No. 33 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT, 1863.

Be it enacted by the legislature of the State of Andhra Pradesh in
the Seventy - fourth Year of Republic of India as follows -

1. (1) This Act may be called the Andhra Pradesh Motor Vehicles

: Shart Title and
Taxation (Second Amendment) Act, 2023, CORTEHEBSHE
(2) Itshall come into force at once.
2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963, in section 2 amendment
after clause (j) the following shall be substituted namely,- o
ot & of 1963

“(k) “Cost of the vehicle” means

() in respect of a vehicle manufactured in India :

The value of a vehicles for the purpose of levy of tax under this

Act shall be as per the invoice value issued under section 31 of the
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APGST Act and shall include any taxes, duties, cesses, fees and
charges levied under any law for the time being in force, other than
those levied under the Motor Vehicles Act

Provided that the discount or rebate or subsidy given by the
dealer to the registered owner shall not be deducted from the bill
amount for computing the purchase value.

Provided further that if the cost of vehicle where the vehicle is
acquired or obtained otherwise than by way of purchase from the
dealer or manufacturer is not ascertainable on account of non
availability of the Invoice, the cost of vehicle shall be the value or price
of the vehicles of the same specifications which are already
registered or available with the manufacturer, around that time, as
fixed by the licensing officer.

{if) in respect of vehicle Imported from countries as per Directorate

General of Foreign Trade norms:

the value of the motor vehicle as endorsed in the Bill of Entry or such
other document and assessed as such under the Customs Act, 1962,
together with the Customs Duty levied, freight charges incurred and

other taxes levied thereupon including additional duty/penalty levied
if any, by the Customs Department or any other Department.

This definition of “Cost of Vehicle" shall be effective in respect of all
the notifications issued in the past and in future, for tax collection
under Andhra Pradesh Motor Vehicles Taxation Act, 1963."
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STATEMENT OF OBJECTS AND REASONS

The tax on Motor Vehicles is collected under the provisions of
Andhra Pradesh Motor Vehicles Taxation Act, 1963.. Taxes on Motor
Vehicles is one of the significant sources of Revenue for the Government.
The Taxes so collected against Motor Vehicles will help the Government
in improving the Road infrastructure, Road Safety and safe and speedy
passenger and goods transport.

Life Tax is collected on all non-transport vehicles which include
2- wheelers / 3-wheelers /4 wheelers used for personal purpose. The life
tax is being collected on the cost of the vehicle. The cost of the vehicle is
the amount actually paid by the purchaser tc the deaiers which inciudes
IGST, compensation cess under GST as well, which comprises the total
amount paid by the purchaser.

The Goods and’ Services Tax (GST) is an indireci federai sales
tax, which is paid by the Motor Vehicle dealer as part of the value addition
chain from the manufacturer to the dealer and the customer who buys the
product pays the sale price inclusive of GST. Manufacturer of a vehicle
transports the vehicle to retail Motor dealer, thereafter the motor vehicles
dealer sells the vehicle. By the time vehicle reaches to retail Motor vehicle
dealer, it covers charges of manufacturing, transport, dealer's margin,
pre-delivery inspection (PDI) costs and the IGST & Compensation Cess

levied on the said vehicle. Therefore, cost of the vehicle is inclusive of all
the above for the Individual buyer who has to directly pay the Motor Vehicle
Tax as per the Andhra Pradesh Motor Vehicles Taxation Act, 1963 in
Andhra Pradesh.

The Cost of the Vehicle is the basis for collection of life tax which
is mentioned in the Schedules (i.e Third Schedule for 2-Wheelers, Fourth
Schedule for Road Rollers and Construction Equipment Vehicles, Sixth
Schedule for 3/4 Wheelers, Eight Schedule for E-Rickshaw and E-cart,
Ninth Schedule far Goods Vehicles upto 3,000 kgs in Laden weight). In
all these schedule the word "Cost of the vehicle” 1Is mentioned for collection

of life tax, but the word “Cost of the vehicle” is not defined in the Act.
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Hence the "Cost of the vehicle” needs to be defined in the Act to
reduce the complexity in Interpretation of the words and also in view of the
fact that the Hon'ble High Court of Andhra Pradesh issued orders dated
13-06-2023 Interpreting that the cost of the vehicle does not include GST
and other taxes collected by the dealer from the purchaser.

This definition of ‘Cost of Vehicle’ shall be effective in respect of
all the notifications issued in the past and in future for tax collection under
Andhra Pradesh Motor Vehicles Taxation Act 1963. to ensure that the
revenue already collected under the Act is protected.

The Bill seeks tc give effect to the above decision.

PINIPE VISWARUP,
Minister for Transport
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Financial Memorandum

The Propesals include:

i.

Amendment to Andhra Pradesh Motor Vehicles Taxation Act,
1963 with a provision for Incorporaticn of the definition of “Cost
of the vehicle” in the Andhra Pradesh Motor Vehicles Taxation
Act, 1963.

There will not be any burden on the exchequer of the Government
due to the above amendments in Andhra Pradesh Motor Vehicles
Taxation Act, 1962 The amendment in fact, protects the revenue
already collected and that is collected in future from interpretation
to the disadvantage of Government.

The total collection of Revenue in the Transport Department during
the Financial year 2022-23 is Rs.4294 .14 crores and total life
tax collected during the financial year 2022-23 is Rs. 2519.01
Crs.

PINIPE VISWARUP,
Minister for Transport
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therein and generally to carry

out the purposes of the Act.

As such the notification issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by

the Legislature.

The above provisions of the Bill regarding delegated legislation

are thus of normal type and mainly intended to cover matters of procedure.

PINIPE VISWARUP,
Minister for Transport
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Motar Vehicles Taxation (Second Amendment)
Bill, 2023, after it is passed by the Legislature of the State, may be
submitted to the Governor for his assent under article 200 of the Constitution
of India.

PINIPE VISWARUP,
Minister for Transport

Dr. PP.K. RAMACHARYULU,
Secretary General to State Legislature.
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